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"Consequently, we direct the District Magistrate, Agra to demolish the room and bathroom
which are in existence in an area, which is in the east of plot no. 34 of the Colony. The said exercise
should be done within three days from today and the expenses incurred on the same shall be
recovered from respondent no. 10 in the original application"
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""However, a bare reading of the inspection report clearly mention about the illegal construction as
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faerm=1 2 1” Therefore, it is prima-facie established that illegal pakka construction is very much
present in the designated green belt which needs to be removed immediately.

Consequently, we direct the District Magistrate, Agra to demolish the room and
bathroom which are in existence in an area, which is in the east of plot no. 34 of the Colony. The
said exercise should be done within three days from today and the expenses incurred on the same
shall be recovered from respondent no. 10 in the original application.

Before parting with this order, taking into consideration the facts and circumstances
of the case which was initiated in the year 2018 and various orders passed from time to time, we
direct the Collector Agra to ensure that no illegal construction or cattle shed or operation of dairy
farm are raised/takes place in the area of green belt in future. It has been categorically stated in
the report that there is no shelter shed or cattle farm, as of now. Therefore, he shall ensure that
there shall be no raising of illegal construction including shelter for cattle or cattle farm, by having
inspections conducted. In case of putting up of cattles or raising of cattle shed in the area in
question, it shall be personal responsibility of Collector Agra and liable for non-compliance of the
order of the Tribunal.

A compliance report with regard to demolition of aforesaid pucka construction shall
be send by the District Magistrate to the Tribunal by 06th July, 2020".
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